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Sub-District Magistrate,
Colonelganj, Gonda.
Sir,

Please take the reference of office letter No.:
692 /Reader (Investigation Team)/2022 dated: June 23,
2022. By which, in the sequence of instructions given
regarding Gata No. 3/7.650 hectare situated in village
Dullapur Tarhar Pargana Gwarich Tehsil Colonelganj
District Gonda, a joint investigation was conducted. In
the investigation, it was found that next to Gata No.
3/7.650 hectare, river account land Gata No. 1/0.247
hectare and Gata No. 2/3.031 hectare are situated,
whose width next to Gata No.: 3/7.650 hectare is 50
meters, in which the Tedhi River flows, the present
Tedhi river is flowing in a width of 22 meters. At present
the Tedhi River is not flowing in Gata No. 3/7.650
hectare. During rainy season when the water level in the
river rises the river water comes up to some part of Gata
No. 3/7.650 hectare. The landholders of Gata No.
3/7.650 hectare left 50 meters of land from the
boundary of the river in their Gata No. 3/7.650 hectare
for the flow of the river. The soil has been removed from
the said left 50 meter portion. Along with the width of
the river being 50 meters, 50 meters has been left by the
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landholders. Around 20 people from the nearby villages
have given affidavit that the water level remains 20
meters on normal days and around 100 meters during
rainy season. In this way, after the landholders give up
50 meters of land from the river boundary from their
Gata No. 3/7.650 hectare land, the river's water flow
will continue smoothly, the river's water flow will not be

affected in any way.

Therefore, the report along with the spot memo

and sight map is respectfully sent to the service.

Sd/- Sd/- Sd/- Sd/-

Consolidation P.R.N. In-charge Inspector 25.08.2022

Lekhpal Chandpur Kotawali Dehat Tehsildar
Colonelganj

¢
A
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Photocopy Order dated 08.9.2022 Unreadable, Sub-District
Magistrate Karaneganj (Gonda) Regarding Case No.
T202208300505088 Under Section 133 Crpc in Village Dulkapur
Tarah, Police Station- Ko Dehar, Gonda, Tehsil - Karaneganj,
District Gonda Case Date 8.9.2022

State Vs Rajesh Singh etc.

Order Sheet

Court: Sub-District Magistrate

Division: Devipatan, District: Goda, Tehsil: Karaneganj

Case No.: 5088/2022
Computerized Case No.:- 1202208300505088
State Vs. Rajesh Singh etc.

Under Section:- 133, Act:- Code of Criminal Procedure

The proceedings of Present Case started on the
basis of the investigation report of the
Tehsildar Karnailganj dated 25.05.2022, in which it
has been mentioned that the natural flow of the river
was affected by illegally filling soil on the land Plot
No.: 3/7.650 hectare located in village Dullapur
Tharhar, adjacent to the Tedhi river bridge on Gonda-
Dehras road. On the

TRUE COPY
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basis of the investigation report of the
Tehsildar Karnailganj, a case was registered and a
notice under Section 133 of the Code of Criminal
Procedure was issued on 26.05.2022. After receiving
the notice, the defendant Rajesh Singh submitted an
objection letter on 21.06.2022, in which it is mainly
stated that out of Gata number: 03 / 7.650 hectares,
the area of 1.937 hectares located in village Dullapur
Tarhar is the owner and right holder on the basis of
sale deed and agreement, on this basis the soil
leveling work has been done, the water flow of the
Tedhi river is not affected by the soil leveling work, the
agreement has also been mentioned by the revenue
officer / employee in his investigation report dated
25.05.2022. It is justified to accept the objection and
cancel the order dated 26.05.2022. On 21.06.2022,
the defendant Rajesh Singh  submitted an
application for conducting a field investigation, on
which the court letter number: 618 / Reader
(Investigation Team) / 2022 dated June 28, 2022
constituted a 04-member team and summoned the
investigation report. On 29.06.2022, an application
was submitted by former Pradhan Ramnevaz
resident Shahpur to make a party to the case. On
30.06.2022,the defendant Rajesh  Singh later
demanded to hear the case by fixing the date of
every working day, on the basis of which later the
hearing of the case was started by fixing the dates
of every workingday.The team constituted by letter dated
TRUE COPY
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28.06.2022 submitted its joint investigation report
on 25.08.2022. It is mentioned in the above job report
that a field investigation was conducted for Gata No.
3/7.650 Hectare and it was found that beside
Gata No. 3/7.6500, river land Gata No. 1/0.247
Hectare and Gata No. 2/3.031 Hectare is situated.
Tedhi River flows in a width of 50 meters beside
Gata No. 3/7.650 Hectare. Presently, Tedhi River
flows in a width of 22 meters. Presently the Tedhi
River is not flowing in Gata No.: 3/7.650 Hectare.
During rainy season, when the water level in the river
rises, the river water covers some part of Gata No.:
3/7.550 Hectare. The landholders of Gata No.:
3/7.6500 have left 50 meters of land from the
boundary of the river from their Gata for the flow of
the river. Soil has been removed from the said left 50
meter portion. Along with the width of the river
being 50 meters, 50 meters has been left by the
landholders. About 20 people from the nearby
villages gave an affidavit stating that the water level
remains 20 meters on normal days and about 100
meters during the rainy season. In this way, after
the landowners leave their land of Gata No. 3/7.650
hectares 50 meters from the river boundary, the
flow of water in the river will continue smoothly,
the flow of water in the river will not be affected in any
way. On 08.09.2022, the arguments of the learned
advocates of both the parties were heard, on behalf of

former Pradhan Shahpur, Dinesh Kumar /'

TRUE COPY
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Advocate Junior Trilokinath Tiwari Advocate demanded
one week's time, his application is baseless, because the
former Pradhan is a resident of village Shahpur
development block Karnailganj, and he has not obtained
permission from the competent level to become a
government party or to plead. He has no connection
with the said case, the application has been given only
for the purpose of keeping the matter pending, which
deserves to be dismissed. I have heard the arguments of
the learned advocates of both the parties and duly
examined the evidence available on the file and the joint
team's investigation report dated 25.08.2022, from
which it is clear that the width of the river land at the
disputed site is 50 meters of Gata No. 1 and 2, the
account holder of Gata No. 3 has left 50 meters of land
width from his Gata for the flow of the river. Thus the
natural water flow of the river will not be affected. In
such a situation, there seems to be no justification to
keep the case in question running. In such a situation,
it seems justified to end the proceedings of the suit by
withdrawing the notice under Section 133 of the Code

of Criminal Procedure. Accordingly, the order is passed.
ORDER

Therefore, the notice issued under Section 133 of the
Code of Criminal Procedure dated 26.05.2022 is
withdrawn and the proceedings of the suit are ended. If

TRUE COPY
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any stay order is passed, it is withdrawn, the objectors
are warned for the future that they will not affect the
natural flow of the river again. A copy of the order
should be sent to the Inspector in charge Kotwali Dehat
Gonda and other concerned for compliance. After

necessary action, case file should be sent to office.
Date: 08.09.2022
Sd/-

Sub-District Magistrate,
Karnailganj, Gonda

|8
R
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ORDER

In the meeting of the District Environment
Committee held on 08.09.2023, apart from other points,
discussion was held on the conservation of natural
water sources / water bodies, as well as in-depth
consideration was given to ensure necessary
arrangements for conserving the catchment area of
Saryu, Ghaghra, Tedhi, Bisuhi and Manwar rivers in the
district and keeping it encroachment free. Detailed
guidelines have been issued from time to time by the
Hon'ble Supreme Court, Hon'ble High Courts and
Hon'ble National Green Authority regarding the
conservation of rivers and natural water sources. No
activities related to agriculture, industrial or
manufacturing etc. can be allowed in the flow area of

rivers.

Therefore, in the order of discussions held in the
committee meeting, it is hereby ordered that the
submergence area on both sides of the above rivers
flowing in the district should be marked and pillars
should be installed at a distance of 50 meters, so that
the local people know that no construction or
industrial/commercial activities will be allowed within

the limits of the marked area.

TRUE COPY
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The submergence area of the rivers will be

determined jointly by the Revenue and Irrigation

Department team on the basis of survey and records.

Along with the survey, the work of erecting pillars will

be done by the concerned blocks of the Irrigation

Department. For monitoring this action, a committee of

the following officers is formed at the district level:-

1. | Chief Revenue Officer - | Chairman
2. | All Sub-District Magistrates - | Member
3. | Settlement Officer | - | Member
Consolidation
4. | Executive Engineer - | Revenue
secretary
Saryu Canal Section-4/Nodal
Block, District Gonda

The above committee will get the specified action

completed in a time bound manner by involving its

subordinate staff as per the need for cooperation in this

work.

Sd/-
(Neha Sharma)
District Magistrate,
Gonda.

TRUE COPY
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Office of District Magistrate, Goida.

No: 3221/0.S.D. Dated 10t September
2020
Copy:- Sent to the following for information and

necessary action.
1. Chief Revenue Officer Gonda.

2. Divisional Forest Officer, Goshtha Panprabhaag,
Gonda.

3. All Sub-District Magistrates, District Gonda.
4.  Settlement Officer Consolidation, Goida.

5. Executive Engineer, Saryu Canal Section-4/Nodal

Block Irrigation Department, Gonda.

Sd/-
District Magistrate
Gonda.

o8
R
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Office of Chief Revenue Officer, Gonda.
Sr. 877/ Reader / 2023 Date: 13th September, 2023
1. All, Sub-District Magistrate.
2.  Settlement Officer Consolidation.

3. Executive Engineer, Saryu Canal Section-1,
District - Gonda

Please refer to the Order No. 3221 /0SD dated 10th
September 2023 of the District Magistrate, Madam,
which is endorsed to you, by which the undersigned has
been nominated as the Chairman of the Committee and
all of you as members. By the said order, it has been
instructed that marking the submergence area on both
sides of the Saryu, Ghaghra, Tenti, Bisuhi and Manwar
rivers, pillars have been expected to be installed at a

distance of 50 mtr. from them.

Therefore, to execute the said work, a meeting has
been called in the chamber of the undersigned on
15.09.2023 (Friday) at 05:00 pm regarding the action
plan related to your respective department. All of you
please take the trouble to participate in this meeting at

the time.

Encl:- As above.

Sd/- 13.09.2023
Chief Revenue Officer,

|
/{ 1% Gonda
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Report to be filed in compliance of the order dated
02.07.2024 passed in O.A. No. 402/2024 Ghirau, Lal
Mishra and Others Vs. State of Uttar Pradesh, filed
before Hon’ble NGT, New Delhi.

It is to be informed in relation to the above subject
that the Tedhi river flows through Bahraich and Gonda
districts and merges with the Ghaghra river near village
Lolpur in Vikramjot block of Basti district. Its origin is
from Chittaura lake located in Bahraich district. Its
latitude and longitude are 27.538831, 81.641290
respectively. Its total estimated length is 230.00 km. Its
estimated length in Bahraich district is 38.00 km and
estimated length in Gonda district is 192.00 km.

In O.A. No. 402/2024 Ghirau, Lal Mishra and
Others vs State of Uttar Pradesh and others filed in
Hon'ble National Green Tribunal, New Delhi, the name
and address of the property dealers mentioned in serial

No.-vi is shown as follows:-

1. Vijay Pratap Singh son of late Virendra Bahadur
Singh, resident- Gonda.

2. Amit Kumar Singh son of Shri Dilip Kumar Singh,

resident 461 Awas Vikas Colony, Baragaon Gonda.

TRUE COPY
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3. Anurudh Pratap Singh son of Shri Raghukul
Pratap Singh resident Babhanjot District-Gonda.

4.  Krishna Pratap Singh son of Ram Dawan Singh
Banghusra Nagwa-Gonda.

5. Rajesh Singh son of Fateh Bahadur Singh, New
Indira Nagar Colony Rathore Bhawan-Gonda.

The concerned Lekhpal / Revenue Inspector has
inspected the Gata number- 3/1 and 3/3 on the spot
and provided the report on 07.08.2024. According to
which the details required by the Hon'ble Court are as

follows:-
Sr. Name and Address of Status of
No. Opposite party Landholder
1 2 3

1 |Amit Kumar Singh S/o|Name was found to
Dilip Kumar Singh R/o |be registered in Gata
461 Awas Vikas Colony |No. 3/1 and 3/3.

Badgaon-Gonda

2 | Krishna Pratap Singh S/o | Name was found to
Ram Dawan Singh R/o |be registered in Gata

Banaghusra No. 3/1 and 3/3.

TRUE COPY
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Vijay Pratap Singh S/o
Late Virendra Bahadur

R/o Gonda

Name was not found
to be registered in
Gata No. 3/1 and
3/3.

Anurud Pratap Singh S/o

Name was not found

Shri Raghukul Pratap|to be registered in
Singh R/o Babhanjot|Gata No. 3/1 and
Gonda 3/3.

S5 |Rajesh Singh S/o Fateh | Name was not found

Bahadur Singh registered in plot No.

3/1 and 3/3.

0.A.No0.402/2024 Ghirau, Lal Mishra and Others
vs State of Uttar Pradesh and others filed before Hon'ble
National Green Tribunal, New Delhi. The bridge built on
the place in question, Kataghat (latitude longitude
27.1060984, 81.9429918 respectively) is located at Km
94.420. To find H.F.L., at Km 113.250 of the same
river, Village-Dullapur Khalsa Post-Pathwalia Railway
Bridge No. 359, H.F.L. is 104.45 meters relative to the
base year 1938. The level has been transferred to the
bridge at Km 94.420 on Kataghat through D.G.P.S
survey by (Create Engineering Services Lucknow) in
relation to the slope of the river (13.750 cm per km from

km 80.00 to 100.00 and 7.250 cm per km from km
TRUE COPY
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100.00 to 120.00). As a result of which H.FL at the
mentioned site was found to be 102.720 meters and the
average GL of the plotting site on the right bank of the
river was found to be 101.340. The complained site falls
under the low-land area of the river. At present, there is

no water logging at the said site.

J On 27.07.2024, a joint inspection of the case was
done with the Regional Pollution Control Officer,
Additional District Magistrate, Tehsildar,
Kanungo, Lekhpal. During the field inspection,
plotting was found to have been done by levelling
the soil and laying bricks in part of Gata No. 3/1
and 46 and 3/3m. High tension wires and electric
poles have been installed on a part of the said

Gatas.

o During the field inspection on 07.08.2024, the
villagers present informed that around the year
1961, when there was no embankment on Saryu
Ghaghra, flood water had come into the crooked
river. After this, such a situation did not arise. The
river keeps flowing in its original course. As per the
extract khasra received from the revenue, in
column number 18 of the details of the figure land
mentioned in Gata No. 3, water is mentioned in the
category of land, whereas as per column 24 of the

holding consolidation shape sheet 2 (a)
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(Consolidation Khasra) prepared during
consolidation in the year 2019, due to cultivation
on the spot, the exchange compliance (price) of
Gata No. 3/1 area 1.201 and 3/3 area 4.754 has
been determined, which is adjacent to the river.
The photocopy of the sight map and extract of

khasra is enclosed.

Therefore, the above compliance report is

presented for filing in Hon'ble NGT New Delhi.

Encl: - As above.

Sd/- Sd/- Sd/-
Executive Regional Officer Additional
Engineer, UP Pollution District

Saryu Drainage Control Board Magistrate,
Section-I, Ayodhya / Gonda /
Gonda / Member Member Chairman
Sd/ -

District Magistrate
Gonda (Nodal)

jou
A
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